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STATEMENT OF OBJECTS AND REASONS

“With effect from the lst Angust, 1019,
a large number of Acceding States which
have ceded full jurisdiction to the Domi.
nion Government, and which were being
previously administered under the Extra-i'vo-
. vincial Jurisdiction Act, 1947 (XLVII of 1947)
[now the foreign jurisdiction Act, 19473, have
either been finally merged in the adjoining
Governors’ Provinces [now the States] or con-
stituted into new Chief Commissioners® Pro-
vinces [now the Union territories] by orders
under section 290-A of the Covernment of
India Act, 1935, The existing laws in the
merged States will, however, continue, until
repealed, modified or amended by a compctent
L.egislature or other computent authority.

2. A considerable number of Central Acts
and Qrdinances has been ‘applied to the
merged  States E‘ir Orders -under the Exira-
Provinclal Jurisdiction Act, 1847; but the
Acts and Ordinances so applied arc in luw
distinct from the Acts and Ordinances #sin
force in the Provinces of India. This position
which ig continuing even after the Ist Angast,
1949 i obviously unsatisfactory. A similar
situation in regard to Berar as from the lst
April, 1937, had to be resolved by the passing
oipthe Berar Laws Act, 1841 (IV of 1941).
Considering the large number of island terri-
tories which stand merged in the Governory

Proviners from the Ist August, 1949, it is
desirable to provide for the proprie wvigore
extension of the nnre important Contral Aety
and Ordinances and the Bengal State Prisoners
Regulation, IBIS (IIT of 158}, te all the
merged States, including those which have
heen constituted into Chiel Commissioners’
Proviness. ilenee this Bill which has been
prepared in cossultation with the Ministries
af the Governpent of India, the Provineial
Govermpentz anel the Chiel Commissioners’
Provinees couceriad,

8. 1t will he ohserved from elause {3Y of
the Bill tiwd, in so far as the Covernor’s Pro-
vinces are concerned, the preprio vigors exten.
sion to the mergo States of the laws specified
in the Sclesiule to the Bill will not be fully
affected by the Ceatral Act and that corves-
ponding supplensntary legislition by the Pro-
vinees wili be necessary. As it is obviously
desirable that the (.Ientra{Acl and the Provin-
cial legishiion should come into force on the
same (1'\)’, a  compencemicut  olase stating
that thisy Act vhall come into foree on the Ist
January, 1950, las been incloded i the Bill,
and the Proviswial Governoents will be re-
quested to bhring their corresponding legisla-
tion iute toree on the same Jday”

—Gaz. of bul,, 1949, PV, n. 401,

[THE] MERGED STATES (LAWS) ACT, 1949

{ACT LIX OF 1949)*
. - [26th Decomber, 1949.]

An dct to extend certain laws to certain areas adminisirred as parts of Glopernor's
. Provinces or as Chiaf Commissioners’ Provinces. ,
. WHEREAS by Orders under section 290A of the Covernment of India Act,
19385, provision has been made fur the mdministration of certain areas either as
if they formed part of an adjoiniug Governor’s Province or as if they were a
Chief Commissioner's Province; _ :
AND WHEREAS it is expedient to provide that certain laws should be extend-
ed to, and by virtue of such extension, be in force in, the said arcus ;

It is hereby enacted as follows :—

[al For Statement of Objects and Reasons, see Gar. of Tnd., 1949, Pt. V, page 401
‘This Act stands unmodibied by A. L. O., 1950,

1. Short title' and commencement. -
{1) This Act may be called THE MERGED STATES {L.AWS) ACT, 1949.
(2) 1t shall coms into force on the lst day of January, 1830.
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2. Definitions.
In this Act,~-

(a) the expressions “absorbing Province’” and “merged State”” bave the same
meanings as in the States’ Merger (Governors' Provinces) Order, 1949
as amended by the States” Merger (United Provinces) Order, 1849%; and

71,) the expression“uew Provinces” means the Chief Commissioner’s Provinces
constituted by the States” Merger (Chiet Commissioner’s {'rovinces) Order,
19490 as amendod by the states” Merger (United Proviices) Order, 1940,

{ad See Notfu, No. 8. 0. 25 . 27.7.1949, pablished in Caz. ol Tnd, 1949, Extra.,

p 1217, (L] See Nuibn. No. 5. Q. 27, - 29-11-1949, abid, p. 20LL. o] see Nothr,
No. 8. O, 96, D[~ 20-7-1049, ibid., p, 134 :

3. Extension of laws.
(1) The Acts, Ordinances and Regulation specified in the Schedule are
hereby extended to, and shall he in foree in, all the new Provinces.

£2) Se much of any of the Acts, Ordinances and Regulation specified in the
Schedule as extends (o any absorbing Proviace and reluates to matters with
respect 1o which the Dominion Legisliture has power {o male laws fora
Covernor’s Province is hereby extended to, and shall be in force in, all the
merged States which are now administered as part of that Province. :

. {3) If any of the said Acts. Ordivances and Regulation as in force in any
absorbing Province innnediately before the commencement of this Act is subject
to any amendments made by the Ledislature of that Province, that Act.
Ordinance or Regulation shall he deemed {o be extended to, axnd to be in force
in, all the merged States which are now administered as part of that Provinee,
subject to so much of the said amendments as relate to matters with respect
to which the Dominion Legislaiure has power to make fuws Lor a Governor's
Province,

4. Interpretation of laws as extended.
in any Act. Ordinance or Regulation specified in the Schedude, notwith.
stunding anything contained in the General Clanses Act, 15497, —

" {a) any reference, by whatever form of words, to the arceding States shall be
construed as not includineg a reference to any of the werged States or to
any of the States {other than the United State of Suurushtral mentioned,
in the States’ Merger (Chief Commissioners’ Provinces) Order, 1949 us
amended by the States” Merger (United Provinces) Grder, 1949 ;

{b) any reference, by whatever form of words, to Indian British subjects shall

' be deemed to include a reference to persons who, immediately before
the Ist day of August, 1949, were subjects of any of the merged States
or of any of the States {other than the United Stuic of Saurashtra)
mentioned in the States” Merger (Chiel Commissivners” Proviunces) Order,
1949, as amended by the States’ Merger (United Provinces) Order, 1945 ;

(c) any reference, by whatever form of words, to the ¥rovinces generally or
to the Chief Compmissioners’ Provinces generally shail be construed as
including a reference to the new Provinces ; and

(d) any reference, by whatever form of words, to an absorbiog Province shull
be construed as including a reference to the merged States which are
now administered as pari of that Province,

Section § — Note 1

{1} Though this Act which came into force  State Laws Act of 3250 has excluded the
on 1-1.1950 enforced the Code of Crisninal  applicatility of thut Cede to tiad State. 1055 .
Procedure in all Part € States, vot that Code  Manipur 41747) [S) ARV IICY] 1955 Cr i
is wot inforce in the sebsequeatly created L Jour 1603,

Part G State of Manipur biecause the Part O
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B. Repeal of corresponding laws.

If immediately before the commencement of this Act thers is in {oree i any
rof the new Provinces or merged States an Act, Ordinance, Regnlation or other
law corresponding to an Act. Ordinance or Regnlation specified in the Sche-
dule, whether such Act, Ordinunee or Hegulation is in force by virlne of an
Order under the Extra-Urovincizl Jarisdiction Act, I947," or by vittue of any,
other legislative power, such corresponding Taw shall upon the commienccement

of this Act,—

" (o) in a new Province, stand repealed, and

(b) in a merged State, stand vepealed to the evient to which the luw relates
to matters with respect to which the Dominion Legislature has power to
make laws for a Governer’s Province. :

[a] Now the Foreign Jurisdiction Act, 1947, '

6. Savings.

(1) The repeal by section & of this Act of any eorrespomling taw in force in

the new Provinces or merged States immediately before the commencement of

this Act shall not affect—

k)

{a) the previous operation of any such law, or

Section 5 — Note 1

"1 A law will be deemed to he 1 covres.
g{mding law, as contemplated by 5. 3, Moergad
tates (Laws) Act, if its gvurg}ose and object
are the same as those of the Cuoutral Mcts
which have been extended to a.pvooed State
by this Act. The Courts of law vl have to
be yuided more by the purpose and the olject
of the cnactment than by the similaritics or
dissimilarities though the similarities and diss
similarities will have to be taken into consi-
derztion in determiving the ohjectl and purpose
of the Acts inquestion. 10958 Bhopal 33 434)

[AIRV 43 C 20?

- {2} The object and purpose of the 1thopal
Charitable and Religious Trusts A<t bheire the
same as those of the Civil P. C., 11w Charnitable
Endowments Act (15890) and the Chaiiable
and Religious Trusts Act (1920) which were
extended by this Act to Bhopal State, tht Act
has hecome inoperative in the State of Bhopal
since 1.1.1930. 1958 Bhopal 83 (36) A IR
V43 C20).

%3} When the Court-fees Act of 1870 breame
enforceable without any qualification under
this Act in Himachal Pradesh the corvespond.
ing provision of law, nanmely, the Coust.fees
Act of 1870, as amended by tiu Punjih Court-
fees (Amendinent) Act, which was tn force in
that State stood repealed under 5.5 of this
Act, 1952 Ilim Pra 60 {61) [AIR V 39141854
Him ¥ra 52 (54) [AIR V 41 C 301,

{4] The Court-fees Act, 1870 continnes in
force in the Bashahr State as mnendod by
Para. 88 of the Himachal Pradesh (Courts)
Ouder 1948, despite the provisiims ol 5. 5 of
Merged States {Laws) Act 1945 1954 Him
Pra 28 (28) [AIRV 41 C13], {ATR 1932 Him
Pra 60, Distinguished.)

(5] The Essential Supplies (Temprrary
Powers) Act, 1946 and the Tripura Stat: Cot.
ton and Yarn Control Order (13535 T. £ are
ot corresponding laws within the meaning of
8.5 of this Act. Hence the extvision of the

Central Act to the Fripnee Snte did not
resalt in the repeal oi the Codrol Order,
1632 Teipnea 18 (203 A TRV iyl 1952 Cri
L Jour 1642, ' ;

6] The Sombay Polive Act ol 1800 whick
was in foree in Kuted on 81-12-1040 does not
correspos? with the Coatral A:t, namely, the
Police At 3 of 16861, Yhenee (he extersion of
tie Iatter Aot to Kuteh under the Merged
States Lo Act did snt result under 5.5 of
that Act i the repeal of thee Bombuav Act.
1054 Kute b 15 (16) LATR V 48 € 7)1 1954 Cri
b Jour o, ;

171 Thesgh this Aet Ty enbared 515 of
the Civil 1' C, to Himnchal Pradoshe iF bas net
ropealed Tara, 85 of Thimachal  Pradesh
{Conets) Oder of ¥MN 1001 ilan Prea 61 {83,
GDTATR Y 3B C 0L e gonead pravisiohs
ol 5,115, Civil 100 muest he constrscd ag
exchuding fram its ambit He matters provided
for by the speecinl provisions of the Himachal
Pradess (Oourts) Order. Jfetd further that
asswming Lhat the Oivder of 1045 which only
amended the Order of 1943 was repealed b
this Act it did not affect Varan 35 which
Became a g‘»“d‘t of the Osdir ol 1513 fiself us a
rosult o the amendimnent.)

Section 6 - Note 1

117 Where on the date on which a mortgage
was eveented the vights wnd liubilities  of
parties thereto were governed by S0 49 of
Bhapal Civil PG, those rights aod lHabilities
shioatd D determined only in secopdance with
that Conde even alter ts repeal and the extene
sion of the Indian Livil PO in its place
brouglt aboat by the Myvucd States Laws
Act. 1073 Bhopa! 33 (36) LAIH V 40 C 15).

(21 When immediafely hiefme the ﬂpplif.

catinn of the Indian Vimitation Act umder the
Merged Siates {Laws? Act, 1951, a phintiff's
suit ks in time under the Indicn Limitation

o
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(b) any penalty, forfeiture or punishment incurred in respect of any offence
~ committed against any such law, or. S . E

- (o} any: investigation, legal proceeding or remedy in respect of any such

-2 penalty, forfeiture or punishment, . .

and any such investigation, legal proceeding or remcdy may be instituted,

‘¢ontinued or enforced and anv such penalty, forfeiture or punishment may be

imposed as if this Act had not becn passed, - -

(2) Subject to the provisions of sub.section (1), anything done or any action
taken, including any appointment or delegation made, notification, order,
instruction or girecti(}ﬂ issued, rule, repulation, forw, byedaw or scheme
framed, - cortificate, patent, permit or licence granted or registration effected,
under such corresponding law shall. be deemed to have been done or taken
under the corresponding provision of the Act, Ordinance or Regulation as now
extended to, and in force in, the new Province or merged State and shall
continue in force accordingly unless and until superseded by anything done or
any action taken-under the said Act, Ordinance or Regulation. -

7. Powers of Courts and other authorities for purposes of facilitating appli-
cation of laws. . . . . ) . B
-. For the purpose of facilitating the application in any of the new Provinces
or mergedp States of any Act, Ordinance or Regulation specified in the Sche-
dule, any Court or other authority may construe any such Act, Ordinance or
Regulation with such alterations, not affecting the substance, as may be neces-

LI
-

sary or proper.to adapt it to the matter before the Court or other authority.

Section 6 — Note'l (eontd. } .
-Act as applied by the Kuteh (Application of
~ Laws) Order, it ig.not affected by the uew
* Limitation Act and does not become Larred as
a result of the re-application of the Linitation
t by the Mer States {Laws} Act, 1951
uteh 41 (41, 42) JAIR V38 C27] #1951
‘Kutch 18 {18, 17) [AIR V 38 C 14].
;. [3 A suit which did not become barred hf’
¢he Limitation Act as ?spiied by the Rutch
(Apﬁlication of Laws) Order was not entitied
to the extended period of three years limitation
under that Order. When such a suit is insti-
tated after the Mezged State Laws Act has
been passed then the period of limitation for
that suit must be reckoned only in accordance
with the provisions of Indian Limitation Act
a8 applied 1?! that Act, Therefore the suit
swhiclh is not filed within the period prescribd
by that Act cannot be saved from the har of
limitation by the fact that it has been insti-
tuted within' the extended period of i} years
Brovided by the Kutch (Application of Laws)
rder, 1958 Katch 2 {(4) [AIR V 43 C 2).
f4] By the Kutch (Application of Laws)
Ovder of 1949 which applied the Bombuy
Prevention of Gambling Act 4 of 1887 to the
Chief Commissioner’s Province of Kutch the
language of S. 1 of the Bombay Act was modi-
fied s0 as to vest the power in the Chief Coni-
missioner to issue a notification to bring tliat
Act into force. This power which had become
.80 vested in ‘him was not lost by him asa
- result of the extension of the General Clauses
Act to -that Province by the Merged States
" Laws Aet of 1949 which came - into force un

1.1.1850. Hence even after such extension of

the General Clauses Act to that Provinee the
Chief' Commissioner possessed the power to
issue a potification under 8. 1 of the Bombay.
Act and Dring it into toree in that Province,
1937 S C 517 %529) [{8) ATV 44 C T9] 0 1957
SCR 745 : 1957 Cri L Jour B84. (A IR 1854
Kutch 42, lieversed.)

[5] A company registered under Kalhandi
State Compuny Low caunnot be eonsidered
after the merger of that State an unregistered
Company within the meaning of the Indian
Companies Act because under 8. 8 (2) of the
Merged State (Laws) Act, 1949 the registration
effected under Kalbaundi State Company Law
should be deemed, to have been done or taken
vnder the Indian Companies Act, 1913, (°83)
57 Cal W N 6L {840,

[

Section 7 -~ Note 1

(17 After the passing of this Act recourse
to the provisions of the Punjub Court-fees
(Amendment} Acts cannot be justified in
KHimachal Pradesh under the provisions of this
section. “The Panjuly Act afiects the substance
of the Cpurtfees Act of IB70 amd heuce its
application cunnot be treated as antounting to
merely coustruing the Court-fees Act of 1870
or adapting it to the matter in hand as per-

mitted by this section, 195&#m PYra 52 (54)

[AIRV 41 C.30},

rertrtatss gl
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THE SCHEDULFE

{Ses section 3}

1 LAWS EX:‘J,'ENDED TO THE NEW PROVINCES AND: ME}KSPD SrATES

-

;g

Number " Short tite
"( © Acts
XEXIL .. o . The Interssf Act, 1839,
X e e we The Indian Begistration of ‘siup‘; AM 1841,
XI s “ssa we  The Indian Beghimti(m of Sinps Act {1841) Ameudment
Act, 1550,
XVHI .. . w. The Judicial Officer’s Proteciing Ac 1, 1850.
XX .. .se oo Thi Apprentices Act, 18,
Xx1 e . e The Caste Disabilities Rensn sl Act, 1850,
XXXV - e The Stute Prisoners Aot, 15%h
AXXVI s e The Publie Servants (Inquitic } Act, 1353
X e P eer  The L .d Represemtatives’ swaits Aﬂ L8535,
b 3111 e e v The Tndian Fatal Aceidents Act, 1855,
iX - —e e The Indian Bills of Ladig Act, T834,
XV - e we CThe Hindg Widows® Reaarriage Act, 1856,
a1t - - we The Opium Act, 1857,
HI e . e The State Pnsmaen z\&t 1558,
XL e e .« The Societies Registration Act, 1BEE
KLY ... s ws The Indian Pelm?('?nde. L3N
Y - . we The Police Act, 1861.
HI e . we The Government Seal Act, 15632,
XXIUL .. e e The Waste-Lands {Claims? Act, 1583,
1 - ooe we The Carsiers Act, 1865,
XXI .. o = The Native Converts' Marriage Dissolution Act, 1888,
F YL S - os The Acting Judges Act, 18657, '
XXV e we The Press and Begistration of Books Aot, 1587, ) i
v - o e Fhe lndian Divorce Act. e, -
VII .. ey v The Courtfees Act, 1570,
1 ves e . 'I he (‘attle-.trespass Act, 1871,
XX . .e w. The Pensions Act, 1871,
XXXI .. e e The Indian Weights aml Measures of Capaeity Act, 1571 i
I ™ e we The Indian Evidence Act, 1872
141 — ase —. The Speelal Marriage Act, 1K72.
X e . —  The Indian Contract Act, (572,
xv - s .. The Indian Christion Marriage Act, 1872,
v - e " The Government Savings lanks Act, 1575,
X o es s The Todian Oaths Act, 1873, ]
1 s I, . The Marpied Waomen's Property Act, 1874,
v - wae e The VForeign Recruiting Act, 1474
Ix e e . The Indian Majority Act, 1675,
Xvil .. e .. 'Fhe }ndian Law Reporls Act, 1875,
I vy - <. The Specific Relief Act 1877,
i - - we The Opium Aect, 187H.
VI . e ane oo The Indian Treasure.trove Act, 1878,
vilt ... s The Sea Customs Act, 1878,
X1 s . <. The Indian Arms At:t_. 3A78.
Vil .. e we The Legal Practitioness Act, 1878,
1 - - we The Religions Societios Act, 1nb0,
p.4 11 SR w. The Vaccination Act, Fss0,
b4 . P oo The Munieipal Fasatws Act, [BKREL
XXVI .. . ... Fhe Negotinhle Iustriments Act, 1881,
j1 4 e wr The Indian Trusts Act, 1883,
v v - ... The Transter of Properfy Act, IRB2,
v . - .. The Powers-of-Attnrney Act, 1R42,
v . oe ... The Indian Explosives Act, 1hid,
XvII ... w. The Land Acquisition s.'winu <1 Avt, 1885.
Vi .. v ‘e Tl}g‘SGBIIEhS Deat?u aid Marriages lis a,h*hltmn Act,
1 J
XY . - ws The Indian 'i"ram\mya Act, 1586,
L VIE e e «o  The Suits Valuation Act, 1887,
1X T . The Proviavial Snedl Canse Courts )\ct 1587,
I e T e - { ha Police Act, 1855,
v e mme o The Indian Mereliise Marks Act, 15&9. LR
1 PO A .+ The Revenue Recovery Act, I8%). : - ’ ‘
Vi PR TR The Charitable Endowments Act, 1890, - -
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Number

Year Short Litle LE
At dmf cira.} >
1850 . VI I - sve The Guardians and Wards Act, 1890, Y -3
860 XI v e o The Preventmn of Cruelty to Auimuls Act, 1800, H
891  Xvil .. . aee The Bankers' Books Evidence Act, 1891 i
1803 1V - T Parttion Act, 1693, . $
1864 X e - -« ¥he Land AL(;mamnu Act, 1804 ¥
1894 IX <.« 'bhe Prisons Act, 1804, k-
1807 Il . - ... The Epidemic Diseases Act, 1597, '
1897 v . . «+ The Indian Fisheries Act, 1897. : . -
87 X - - . The General Clauses Act, 1897, - 3
1898 11 . . The Lepers Act, 1598, i
1898 V - . . The Code of Criminal Procednre, 1898, : z
1808 Vi . - . The Indian Post Otlice Aet, 1508,
1898 X . . .. The Live-stuock Importation Act, 1898,
1889 o . LR ... The Indian Stamp Act, 1899, i
1899 v . e .. The Goverument Buiidings Act, 1599, ‘ : .
1500 IO s - .. The Prisoners Act, 1500. ' %
1901 1 ver .. The Indian Tolls {Almy and Air Force} Act, 1901, "
1903 VI e . The Indian Works of Defence Ack, 1903, o A
1903 XV .. - -« The Indian Foreign Marriage Act, 1903,
1603 XV - - ... The Indian Extradition Act, 1903. f
1004 VI - ves «. The Apcient Monuments Presirvation Act, 1964, ; i
1905 1V ves - « The Indian Railway Board Act, 1003, . S i
1906 IIT - - -« The Indian Coinage Act, 1808, : %
1908 Y . e «+ The Code of Civil Procedure, 1908, by
1s0s VI CTTRRRS g .« The Explosive Substances Act, 1908, f;
1908 IX - e -« The Indian Limitation Act, 1904, i
1908 XIV. w0 am w. The Indian Criminal Law Ameaboent Act, 1908, |
1908 XV N N -« The Indian Yorts Act, 1308, &
1908 AVL 0 e iy wen wee The Indian Registration Act, 1908, %
1863 IV - . . 1 h » Wlnp[ilzu., Act, 1908, BN
1809 Vil e . we The Anand Marriage Act, 1908, 3
1910 IX - e~ - Ihe Indian Eloctricity Aet, 1810, o
191 o e e we TheIndian Patents and Desiyns Act, 1811,
21 VI v, e e The Indian Anmy Act, 1911, i
911 X . The Prevention of Seditious M tings Act, i’)ll i
8z 1V e .- -+ ‘The Indian Lunucy Act, 1912 3
1013 11 - s wer  The Officiul Trustees Act, 18153, 4
1913 Il - e -.. The Administrator General’s Act, 1013, i
~}618 VI . g, wes - The Mussalmazn Waki Validuting Act, 1813, - i
1018 . Vil - - «+ The Indian Cuinpauies Act, 19Li 1
1014 01 w1 v . The Destructive Insects and Pests Act, 191! i
1914 Il P S v The Indian Loﬁyn;&ht Act, 1934,
1014 X e " are « The Local Authoritiey Loans Act, 1914, g
loig Wi - 7 e .« The Indian Medical Degrees Act, 1816, g
1916 XV o e, o« The Hindu Disposition of Property Act, 1818, %
1017 v vee o we The Destruction of Records Act, 1917, :
1017 XVHI . e . The Post Office Cash Certificates Act, 1817,
igis oL . o . The Cmemdlugra I Act, 1918
1018 XXII .. e + The Bronze Coin {Legal Tender) Act, 1918,
- 1919 1 .. The Local Authoritics Pensions and Gratuities Aci, 1919,
1518 - The Poisons Act, 1918,
1820 ... The Provincia! Insolve ncy Act, 1920..
1520 we  The Indian Securities Act, 190,
1920 w The Charitable and Rc.hgmu,. Veusts Act, 19 ’0
1020 «« The Indian liBles Act, 1920,
1920 -« The Identification of Prisoners Act, 1020.
1920 « The Indian Klections Offencus snd Inguiries Act, 1920, :
1920 ..o The Imperial Bank of India Act, 1920. ;
1921 XVIH wee afiees «» The Maintinance Orders Enforcement Act, 1821, :
922 XXu ... T « The Police {Incitement to Disslfection} Act, 1822, %
1923 IV - “ ane wr The Indian Mines Act, 1923. !
1923V P we The Indiun Hoilers Act, 1923,
1923 VI ves - < The Cantonments {11ouse-Accansmodation) Act, 1923,
4823 VI .. . e ’I‘hs, Workawen's Compensation Act 1023,
1923 XIvV .. e . ne Indian Cotton Cuss Aet, 1823, -
1923 XIX | ae o0 ees «e  The Indian Otiicial Scerets Act, 1923,
1823 KXXT  vee L vew ver lhe Indian Merchant bhlggmg Act, 1923,
],9...3 XXIH wor Lt e -

The Legal Pmcmmners( ome u) Act 1%23

rp—
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Numbar Short title
Adcisfeon.}
XL .. - we The Mussalman Wak{ At 1923, o l
Iz e e v The Cantonments Aet, 15245 -t
v . an ees The Central Board of Revene Act, 1924, )
XIX ' o son w. The Land Customs Act, 14240 ;
iv sae e we T'he Indian Soldiers {Litigstion) Act, 1925, :
X .. . e The Cotton Ginning and Prossing Factoriss Act, 19253,
XX vee «e The Provident Funds Act, 1925, -
XXVI ... s ws The Indian Carriage of iuwls by Sea Act, 1925. i
XEXIX e . .« The Indian Suceession Act. 1935, :
IH o .. ot wee  Fhe Government Trading Taxation '\(:t, 1628
VIL e s The Indian Naturalization Act, 1926,
X e asa w. Tha Contempt of Cowrls A-t, 126,
XVE | e ase e The Indian Trade Undons Act, Lty
XXI - ... - e The al Practitioners {Frees) At 1926,
XXXVIH e wo  Thie Indian Bar Councils Act, 1026,
XV, e o we  The Indian Forest Act, 1027,
XVH - e -ses  The Indian Lrgf;thmw Act, 1827,
X1t . e ws The 2}§indu Inheritance (Romoval of Dizabilitios) At,{f,
. . 18
H e i e The Hinda Law of Inheritance (Amendment) Act, 1928
XIX ue are aee  The Child Marriage Rest roint A, 1928,
H i . e «. The Dangerous Drugs Act. 1930.*
I - wee =+ The Indian Sale of Goodds Act, 193,
XXV .. . we The Indian Lac Coss Act, 1930,
XXX e o « The Hindu Gains of Lc»-unmg Art, 1930,
XXEIL vin. b e we The Mussalman Wakf Valadating Act, 1839,
XVI  wr T e ee Thi Provisional Collecticn of Taxes Act, 1831
2RI s O e ws The Indian Press (Emargeocy Powers) Act, 1931,
IX oo ) e ee The Indian Partnershap Aot 1932,
X1 e - we The Foreign Relations Act, 1832,
XV . e we The Indian Air Force Act, 1932
XX are . w« The Port Haj Commitives Act, L 12,
XX ... . «. The Tea Districts Emigront Liabuont Act, 1932,
XXHOI ‘vee . «. The Criminal Law Amendinent Act, 1932
I . P wee The Children (Pledyivg of Labour: Act, 19733,
AXVIL ... Clanw wee The Indian Medical Conneil Act, 1333,
13! . R we The Reserve Bk of India Act, Jad,
vig .. - ws The Khaddar (Name Protection? At 1834,
XX o vas wr The Indian Dock l,.tbrmrf e~ Act, 1934,
XX e - wee The Indian Carriage by Air Act, 1934,
XXIr .. - «s  The Indian Aircea %t Avt, 1934,
XXX .. - o The Petroleum Act, 1931, - d
XXXIT ... e we The Indian Tariff Act, 1934, :
XXXIV oo e «»  The Indian Navy (I)im:i}}}ix‘z{!) Act, 1934,
I e o eev  The Parsi Marriage and [Tivorce Act, 19346,
v wer vy ee The Payment of Wages Act, 10386,
I e, e . Fh% {}gncultu';ﬁ Produce (Grading and Marking) Acﬁ,
193
XVHL ... nes . The Hinda Women's Rizhts to Proper ty Act, 1937,
XIX e . e The Arya Marriage Valiciation Act, 1037,
XXV .. . v The Federal Court Act, 1937,
XXVl ... - we The Egush:n Personal Law {Simrmt) Appliration Avt‘:,
193
1968 v e e oo The Insyrance Act, [938. :
1938 vV - e o ‘The Manoeuvres, Fiehl Pmng and Artillery Practice
_ Act, 1938, .
1938 VIII . e w. The Indian Tea Control Act, 1938. .
1988 XX . e we The Criminal Law Arwendment Act, 1038,
g8 XXIv . e «ws  The Employers’ Liahility Act, 1938, .
183 XXVI .. - wo The Employment of Chilidren Act, 1938,
1939 v - nee «e The Motor Vehicles Act, 10139,
198 VI .. Ve «« The Dissolution of Muslim Marriages Act, 1938
1938 IX - . we The Standards of Weight Act, 1938, .
1836 XIX . - - w. The Coal Mines Safety (Stowmg) Act, 1959
1038 e . s «s The Indian Naval Reserve Forees (D:Smphne} Act, 1939
1940 LR et we The Trade Murks Act, 140, .
IO X os - e The Arbitration Act, 104 .. . E.
1940 XXHI ... o ws  The Drugs Act, 1940. .
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Year  Number Short fille
) Aeti—Soun g
1640 XXVIL .. ase « The Agricuttural Froduce Cess Act, 1940,
Lo 494l XIX O . . . 'The Mines Maternity Senefit Act, 1541,
1941 XX e . <« The Professions Tax Limitalion Act, 1941,
1941 XXI e - «er  The Federal Court Act, 1941,
1041 XXV . . v The Wailways (Locud Authositics' Taxation) Act, 1941,
1942 VI ase . The Coffee Murket Expansiou Act 1542,
142 XVHI .. The Weekly [Toliduys Act, 1942
1942 XIX .. . e The Industeind Statisiics Act, 19 12
. Jp4dz XXVI .. e .. The Federal Court (‘mpphmuaul L’Owozs) Act, 1943,
o 1943 9.4 ror wer « The Reciprocity Act, 1948,
. dg4d X - . .. The Central ¥acises and Salt Act, 1944,
1844 X o we wo  The Indian Corenut Committee Act, 1944,
I944  XVH] ... e . The Public Debt Act, 1944,
3848 IX e o ve 'The Indian Otseeds Compitice Act, 1648,
1848  XVIL ... . .. The Protective Duties Act, 1946, :
ig46 XX .. “es wr The Hindu Married Women's Righi to Separate Resi-
3 dence and Muintenance Act, 1946,
e XX o - er The Industrial Kanployment (standing Ogders) Act, 1948,
1848 XX .. v v The Mica Mines Laimur Welfare Fund Act, 1946,
1948 KXYV .. . . The Essential supplios (T ﬂnpm ary Powers) Act, 19486,
1948 XXV .. o ««. The Delhi Special Pulice Establishinent Act, 1918,
3948  XXVIH ... e v« The Hindu Matriaee Disabititios temoval Act, 1046,
1947 H . .- we  The Prevention of Cnrruption Act, 1947,
1947 VI e e we The Foreign Excliange Re s.tasidmm Act, 1H17.
: 1947 XII v e . The Railways {Tranrport of Coods} Act, 1U47.
1947 XIV s & e -« ‘Fhe Industrizl Disputes Act, 1047,
1847 XV - i s s The Armed Forees (Lmers,m: y Lmties) Act, 1947,
1947 XVI .. - . The Trading with the Enemy {Continuance of L'm(.x-
. : : gency Provisions) Act, 1947,
1947 XV ... aee .« The Imports and Exports (L{iinlze‘i} Act, 1047,
1947 XXV .. e s The Rubber { Production apd Marke {mg} Aut, 1947,
1847 XXIX .. e ws The Capital Tssues (Continuance of Control) Act, 1947. . -
1947 KXXI s e w. The Anhqmtt% (Export Control} Act, 1847, .
1947 XXXII ... . «r.  The Coal Mines Laboar Welkare Fuamd A, 1947,
1047 XLUL .. - v The United Nations (Security Couneil) Act, 1947.
1947 XLVL s ¢ e s T}:m9 United Natioos {Privileges aud im-:nimtms) Act,
948 I e ena v Thg‘;l“edemi Court (Bplargement ol Jusisdiction) Act,
RO
1948 VIl e P we T }le Pllﬁrﬂ] Acy Ae i, 1648,
1948 IX . ea .« The Dockworkers ﬁi{(\gu ation of Finploymient) Act, 1948,
1048 X1 s - we  The Miuninnun Waes Act, 1948,
1948 XIi - e «e  The Relabilitution Fuance Adimiuistzation Act, 1048,
1948 pY res wen veo  The Industrial Fiuanoe Caporation Act, 1948,
1948 XVI .. s . Fhe Dentists Act, Lii¥, N
D3048 o XXTD . - <. The Indian Power Aleohol Act, 1048,
o348 XXIX L. ... The Atoiuic Energy Act, 1944,
T3848 0 XXX ... ... The Roul Fransport Corporations Act, 1948,
1948  XXX1V .. . v The Employees” Stale lnsuranee Act, 1448,
- 1648 XXX¥IL.. wee oo The Census Act, 1848,
1948 XL er . .‘{‘hle Tidian Matrimonial Causes {War Mariiages) Act,
948,
1948 | 'XLVI ... a .. The Coal Mines Frovidewd Fuud and Bonas Schemes
' HE B Act, 1548,
1048 XLV ... - .. The Displace!] Persous (Tustitution «f Suits) Act, 1948,
1948 LIl .. . v The Mines and Minerals {Hegnlation aml i}udopmbni)
. Aect, 1948,
1948 LIV ... v .. .. The Ele&,ttwity SuppEr} Act, 1945,
1948 LXI aee .- o The Central 5itk Hoard Act, 1948,
jg48 LXIO ... - ... ‘The Factories Act, 1048,
1940 X . . «. The Banking Companies Act, 190
S 1949 41§ IR . ... The Central Tux Board Act, 1940,
1949 XX .. . The Hindu Marriages Validiy Act, 1549,
1949 - XX ... . oo The Influx from Pakistan (Cestrol e, 1949,
1949 XXV .., . The Displaced Yersons (Le#al Prew i‘i,L].iIi,‘._:’s) Act, 1949.
849 . XXX o7 s Thg Pugiu, Lompamea {Lm;sia&wn of L}wmcuds) Act,
1949,
s
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Year  Number Khort title
;| T Arts _feon,
1649 XXXVHL wre The Charteret Accountants Act, 1948,
- ORDINANGHS
1940 13 ses The Carrewew Qrdinancs, 10480,
141 X1 - m.n we The Essentiad Services (Maionlensnee) Ordipancr, 1941
1942 b, O G The Arvmed Vorees (Special Powers) Qrdinance. 1942,
1844 ARXVIIL The Crimin d Law Amendhaerd Ordinance, 14544,

1944

1818

1945
1049

NLH

CXLVID ..

Al

The Post Cilice National Savines Certificates (i dinance,.
1944,
The International Monetary Frnnd and Bank Osdinance,
1943,
The Industrisl Fribunals Mayvioent of Bonus (National
Savings Certificates) Ordiioes, 1048,
REGULATION

_The Bengal State Prisoners ngﬂlnti{m. 1818.




